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PARLIAMENTARY AFFAIRS DEPARTMENT 

——— 

 NOTIFICATION 

The 16
th 

January, 2013 

 No. P.A.-1/V.M.(Salary & Allowances of Members)-05-02/2011(part)-74—In 

exercise of the powers conferred by section 8 of the Bihar Legislature (Salary, Allowances 

and Pension of Members) Act, 2006 (Act No. 16, 2006), the Governor of Bihar makes the 

following amendments in Bihar Legislature (Pay, Allowances and Pension of Members) 

Rules, 2006:- 

Bihar Legislature (Pay, Allowances and Pension of Members)                               

(Amendment) Rules, 2013 

1. Short title and commencement.— 

(1) These rules may be called the Bihar Legislature (Pay, Allowances and 

Pension of Members) (Amendment) Rules, 2013. 

(2) They shall come into force from the date of issue of notification. 



 
2 ॢबह�र गजट 
[स�ध�रण�� 28 �दस� बर 2021 

 
2. Amendment in Rule 11 of the said Rules, 2006- 

Rule 11 shall be substituted by the following:- 

"11. Facility of Residence to Members- 

 Every member shall be provided residence in Patna on payment of 

house rent from the date of being notified by the Election Commission of 

India or from the date of commencement of his/her tenure under such 

concessional rate and other conditions as the Building Construction and 

Housing Department of the State Government with the consent of the 

Speaker of the Bihar Legislature Assembly and the Chairman of the Bihar 

Legislature Council, as the case may be, determine and prescribe from time 

to time by Rules. 

(3)  In case the residence is not provided to every member of the Bihar 

Legislature, House Rent Allowance at the rate of Rs. 22,250/- (twenty 

two thousand two hundred fifty) and Rs. 6,000/- (Six thousand) per 

month for electricity, water supply, sanitation and cleaning etc. shall 

be admissible to them. In case payment is made every month for 

facilities like electricity, water supply, sanitation and cleaning in 

addition to the House Rent Allowance, no amount shall be paid for 

payment of electricity and water bill under Rule 15. 

By order of the Governor of Bihar, 

Navneet Ranjan Tiwary, 

Joint Secretary to Government. 
———— 

[ध�¡क� स०चव�लय म१�ण�लय� 
ॢबह�र� पटन� ह�र� �क�०शत eव# म१ॢ �त? 

ॢबह�र गजट 
[स�ध�रण� 1030%5'1+1000%ड�+ट,+प�+? 
Website: http://egazette.bih.nic.in 


